
     

 

    

      
      

      
    

      
   

   
    

    

    

     

    

     

      

      

          

         

         

       

  

          

 



          

          

        

         

            

         

      

           

        

         

          

         

         

          

         

      

        

           

    

        

          

            

         

   

           

          

        

       



circulation in Mumbai as per Rule 15 of the Companies

(Compromises, Arrangements and Amalgamations) Rules, 20 1 6.

The Petitioner to hle arr aJfrdavit of service regarding ttre directions

given by tJle Tribunal three days before the date fixed for hnal

hearing and do report to this Tribunal that the direction regarding

the issue of advertisement of the notice has been duly complied

with.

7

,.* *, Member (J)V. Nallasenapathy, Member (T) B.S.V.

3

NCLT
Typewritten Text
Sd/-

NCLT
Typewritten Text
Sd/-




